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Andhra Pradesh Acts, Regulations, etc.

The following Act of the Andhra Pradesh Legis—

eserved by the Governoron the 15th

lature which was r
assent of the

February, 1965, for the consideration and
President, received the assent of the President on the

24th April, 1965 and the said assent is hereby first put—
lished on _the 10th May 1965 in the Andhra Pradesh

Gazette for general information :

ACT No. 13 OF 1965.
LITATE THE DONATION OF

LANDS FOR BHOODAN YAGNA AND GRAMDAN,
THE DISPOSAL OF SUCH LANDS AND MATTERS
CONNECTED THEREWITH.

AN ACT TO FACI

by the Legislature of the State of

Be it enacta
e Sixteenth Year of the Republic

Andhra Pradash in th
of India as follows.



Short! title,
extent and
commence-
ment.

Definations:
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CHAPTER I.
PRELIMINARY.

1. (i) This Actmay be called the Andhra Prade:
Bhoodan and Gramdan Act, 1965.

(2) It extends to the whole of the State of Andh
Pradesh.

(3) It shall come into force on such date as th
Government may, by notification in the Andhra Prades
Gazette, appoint.

2. In this Act, unless the context otherwise require ||

(a) ‘Bhoocdan Yagna' means the movement initi:
ted by Sri Acharya Vinobha Bhave for the acquisition o
lands by way of donation, for distribution to the landles
poor persons, or for a community purpcse ;

e amme ™ ey

(b) 'Board’ means the Andhra Pradesh Bhooda J
( [a

Yagna Board constituted under section 3 :

(c) ‘community purpose’ means any purpose whic
is for the general good of the community : (

(d) ‘Government’ means the State Covernment :

(e) ‘Gramdan’ means a voluntary donation of lan
in a village made in pursuance of Bhoodan Yagna :

(f) ‘Gram Sabha’ means a Gram Sabha constitu
ted under section 17 :

(9) ‘Gramdan Village’, means a village notifie |
under section 17 : |

(h) ‘land’ includes the benefits arising out ¢

land, things attached to the earth or Permanently faste,
ned to any thing attached to the earth :
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“ (i) ‘landless poor person’ means a person who
Loes not own any land or who owns land which does not
*xceed such limit, and whose annual income does not
1xceed such sum, as may be prescribed.

1

i

(/) ‘owner’ includes—

+

(1) In the case of land situate in an ‘estate’ not

_aken over by the Government under the Andhra Pradesh

‘Andhra Area) Estates (Abolition and Conversion inte

HRvotwar) Act. 1948, the ryot in respect of the land in

thuch he has a permanent right of occupancy of the land
r{holder in respect of his private land.

(2) in the case of land situated in an estate
itaken over by the Government under the Andhra Pra-
desh (Andhra Area) Estates (Abotition and Conversion
mto Ryotwari) Act, 1948, the parson entitled to a ryot-
“ wan patta in respect of the land :

n

(3) in the case of inam land not forming part of
|’:nn estate the person entitled to a ryotwari patta in res-
| pect of the land :

(4) a protected tenant under the Andhra Pradesh
(Telangana Area) Tenancy and Agricultural Lands Act,
1950 who has been personally cultivating the land under

7 his protected tanancy at the time of donation, in respect
of the right possessad by him in the land :

(k) ‘prescribed’ means prescribed by rules made
under this Act:

(/) ‘resident’ in relation to the local area of any

district means a person who is ordinorily resident in that
local area :

—— -
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tion of the
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(m) ‘Tahsildar’ means the Tahsildar and includes
the:Deputy Tahsildar in independent charge of a talul
or sub-taluk, within whose jurisdiction the land or ¢

part thereof is situate :

(n) ‘Telangana area means the territories speci-
fied in sub-section (1) of section 3 of the States Re-
organisation Act, 1956 :

(o) ‘village' means a village registered as such
in the revenue accounts and includes,—

(1) a hamlet for which separate revenue records
are maintained :

(2) a hamlet, the residents of which own lands
in a block comprising not less than five hundred acres
including lands reserved for any communal purpose : or

(3) a hamlet which is declared by the Govern
ment to be a village for purposes of this Act. '

CHAPTER | |

Constitution, Powers, And Functions Of The Board.

3 The Government shall, by "notification in the
Andhra Pradesh Gazette constituted a Board by the name
of the Andhra Pradesh Bhoodan Yagna Board which shall
be a body corporate having perpetual succession and a
common seal with power to énterinto ‘contracts and to
acquire, hold and dispose of Property and which may, by
the said name, sue or be sued. [

4. (1) The Board shall consist of a Chairman, Vice.
Chairman and nine other members to be appointed by '
the Government and in the constitution of such Boarg
the Government shall consult Srj Acharya Vinobha Bhave -
or a person nominated by him.
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5. Every member of the Board, including the Chair-
“an and Vice-Chairman shal| hold office fora term of
our years from the date ~f notifi

ment, and shall be eligible for re-appointment.

! 6. The Chairman, Vice-Ch

airman or any other mem-
cer of the Board m

ay resign his office Ey giving nctice in
retary to Government in the adminis—
srative department concerned and on the resignation be-
ing accepted by the Government, he shall be deemed to
have vacated his office. The acce
'hation shall be published

|Gazette as soon gs possible
|

Ptance of every resig-

in the Andhrs Pradesh
thereafter.

7. (1) The Government may, by order, remove the
Chairman, Vice-Chairman Or any other member of the

.Foard after -giving h'm an Opportunity to make any

/epresentation which he may wish to make, if they are
;satisfied that he—

(a) has become of unsound mind :

(b) has applied to be ad
adjudicated an insolvent :

judicated or has been
| (c) has been sentenced b
an offence involving moral tur
having been reversed :

Y a criminal court for
pitude, such sentence not

(d) has become incapable of acting as Chairman,
Vice-Chairman or member or has so abused his pcsi—
{tion or powers vested in him as Chairman, Vice-Chair-

man or member : or

Term of
Office.

Resignation
of Chairman
Vice-Chair-
man or
other
member

Removal of
Chairman

or other
member,
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.. ) :

(e) has failed, without excus® Sufflcieflt‘ 12122-
opinion of the Board, to attend three cons:ﬁs:::ed I..“s
tings of the Board and the Board has reco

removal.

(2) Every order of removal under sub-sectior

. - b.
(1) shall. as soon as possible after it is made, be pu
lished in the Andhra Pradesh Gazette.

(8) Any casual vacancy in the oftice of the
Chairman, Vice-Chairman or any other member of the
Board shall, as soon as may be, after the occurrence
of such vacancy be filled by appointment of anothei
person and the Chairman, Vice-Chairman or otl?ea
member so appointed shall enter upon office forthwith

but shall hold office only for the residue of the term of
his predecessor.

9. (1) Where the Government are satisfied
that—

(a) the Board has failad without reasonable

cause or excuse to discharge the duties, or to perforn |

the functions, imposed on, or assigned to, it by o
under this Act or has exceeded or abused powers : or

(b) circumstances have arisen in which
Board is, or may, be, unable to dischar
or to perform the functions,
it by or under this Act: or

the
ge the duties,
Imposed on, or assigned to

(c) itis otherwise exper ent SO to do ;

they may, by notification in the Andhra
Gazette direct that the Board be d

fr.om a specified date and reconsti
aither immadiately OF within six m
of dissolution.

‘ Pradest
Issolved with effect
tute under section

2
onths from the dat

<

€

(
l

I

H

|
|
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T (2) Before directing the dissolution of the Board

¥
.

runder sub-section (1), the Government shall communi-

- cate to the Board the grounds on which they propose to

[l

do so, fix a reasonable period for the Board to show

cause against the proposal and consider its explanaticn
vand objections, if any,

i

y (3) On the date fixed for the dissolution of the

- —

‘-;—.-ﬂ.: ——_r"'!‘—‘.-"ﬂ"% - g v

e

b

Board under sub-section (1), all its members including

the Chairman and Vice-Chairman shall be deemed to
have vacated their offices.

(4) During the interval, if any, between the
dissolution and the reconstitution of the Bcard the
Government may, by order. appoint any officer or autho-
rity to exercise the powers and discharge the duties of
the Board, subject to such restrictions and limitations
as may be specified in the order.

( (5) Where the Board is dissolved under this

section. the Government, until the date of the recon-
stitution thereof, and the reconstituted Board thereafter,
shall be entitled to all the assets and be subject to all
the liabilities of the Board.

(10) No act of the Board or of an'y person acting
as the Chairman. Vice—_hairman or a member thereof

. shall be deemed to be invalid as reason only of a defect

in the constitution of the Board or of such act having
been done during the period of any vacancy in the
office of the Chairman, Vice-Chairman or member or
on the ground that the Chairman, VYice-Chairman or
member of the Board was not entitled to hold or to
continue in such office.

11. (1) The Board may, for any district or part
thereof, constitute a local Committee consisting of a
Chairman, Vice-Chairman and three other members to
be appointed by the Board from amongst the residents

Acts of the
Board, etc.,
not to be

- invalidated

by informa-
lity,

Local
Committees.



of the are a concerned. The appointment of SI:’C
Chairman, Vice-Chairman and the other memkters sha

be for a period of four years Such appointment sha |
take effect from the date of notification in the Andhr
Pradesh Gazette.

(2) The Board may, with the approval of th
Government and subject to such restrictions and limita 5
tions as it may impose, authcrise any local Committe
constitutad under sub—section (1) to exercise in th .
area for which such Local Committee is constitutet 1
all or any of the duties, powers or functions vested ir g
the Board by cr under this Act and Board may in like Y
manner withdraw such authorisation.

(3) The provisions of sections 6, 7,8, 9 and 1( l‘
shall apply to a Local Committee as they apply to the ,
Board subject to the modification that the powers exer |

ciseakle by, and the duties imposed on, the Governmer
under the said sections shall, in relation to a Loca |

Committee, be exercised and discharged by the Board !

Provided that the dissolution or reconstitution o

a Local Committee shall be subject to the prior approva:
of the Government :




9

12, (1 Any owner may, by declaration made in the
| rescribed manner, donate his land for Bhoodan Yagna
" r for Gramdan :

Provided that—

\ (a) Where a land is owned jointly by two or more

~ersons the donation of such land shall not be valid

i nless the declaration is signed by all such joint owners
nd

b

5 (b) a declaraticn made by, or on kehalf of a per-
{ on who has not con.pleted the age of 21 years shall not
»e valid.

(2) Every declaration made under sub-section (1)
shall be filed with the Tahsildar.

'\
v 13. (1) Every declaration filed under sub-soction

{(2) of section 12 shall as soon as possible, be puklished
4in the Andhra Pradesh Gazette and in such other man-
,ner as may be prescribed, together with a notice requir—
~|ng all persons interested to submit their objections, if
Jany, in writing to the Tahsildar within two months from
the date of the publication of the declaration in the

- Gazette.

H

f (2) A ccpy of the declaration together with the
| notice referred to in sub-section (1), shall also be ser-
' ved in the prescribed manner by the Tahsildar on each
1' of the person known or believed to be interested in the
| land specified in the declaration, so far as such service
' may be practicable.
; (3) On the expiry of the period of two months
i specified in sub-section (1) and after giving notice to
: the Board and the Local Committee concerned, and to
the donor and the person, if any, who has field objec-

Donation of
land.

Declara-
tions filed

under
section 12,
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tions, the Tahsildar shall proceed to investigate as to
the right, title and interest of the donor in respect cf the
land donated by him and consider all the objections filed
under sub-section (1), and thereafter he may Ly an
order either accept the declaration or reject it for any of
the reasons mentioned in sub-section (6).

(4) Where the Tahsildar accepts the declaration
and if it is confirmed or deemed to have been confirmed
by the Board under sub-section (6), the donor shall
deliver possession cf the land to the Board : and there—
upon, the donation of the land shall, sutject to any
order in an appeal under section 28 or any decision in a
suit under section 29 or in a further proceeding in rela-

tion to such suit, be irrevocable and all the rights, title
and interest of the donor in such land shall stand trans-

ferred to, and vest in, the Board.

(5) Every order accepting a declaration under
suk—section (3) which is confirmed or deemed to have
been confirmed by the Board under sub-section (6)
shall be published in the Andhra Pradesh Gazette.

(6) The Board may at any time within two months
from the date of the crder passed by the Tahsildar under
sub-section (3), by order confirm any declaration accep—
ted by the Tahsildar, or reject it for any of the follow-
ing reasons, namely :—

(1) that there are encumbrances on the land :

(ii) that there are arrears of land revenue on rent
due on the land :

(iii) that the doncr is not the owner of the land
or is otherwise not competent to make the donation: or
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(iv) that there is any other good or sufficient
reason :

Provided that if no order is passed by the Board
rejecting any declaration accepted by the Tahsildar
within the said period of two months, it shall be deemed
that the declaration has been confirmed by the Board.

(7)  Where a declaration is rejected under this
section or in an appeal under section 28 or in a suit
under section 29 or in a further proceeding in relation to
such suit, the donation shall stand cancelled and the
donor shall be deemer to continue to have all the rights,
title and interest as well as all the liabilities in respect
of such land as if no such declaration was ever made.

V4

14. (1) The Board may, after taking into consi-
deration the wishes of the donor as far as possible,
grant any land which has vested in it to landless poor
person who is able and willing to cul‘ti_va,_te_‘the land, or
to the Government or a local a:thority, for a community
purpose The grantee of the land shall then acquire
therein such rights and be subject to such liabilities,

conditicns, restrictions and limitations. as may be pres-
cribed.

(2) No permanent grant of land shall be made
under sub-section (1) until three months have expired
from the date of the order confirming the declaration
by the Board or from the date when the Board shall be
deemed to have confirmed the declaration or where an
appeal is preferred under section 28 or a suit is insti—
tuted under section 29, until such appeal or the suit or

any further proceeding in relation thereto is finally
disposed of upholding such declaration.
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(3) The Board may take such steps for the tem-—
Porary management of the lands vested in it as it thinks
tit in accordance with the rules made in this behalf,
until they are disposed of under this Act.

(15). (1) The Board shall prepare a draft of a
list of all the lands in the territories of the State of
Andhra Pradesh other than those in the Telangana area
which have been donated and accepted for the purposes
of Broodan Yagna or Gramdan prior to the commence-
ment of this Act showing therein-—

(a) the area, description and other particulars

of the land ;

(b) the name and address of the donor

(¢) the date of the donation ;

(d) the nature of the interest of the doncr in the
land ;

(e) where the land was granted to any person in
pursuance of Bhoodan Yagna or Gramdan, the name
and address of the grantee and the date of the grant;

and

(f) such other particulars as may be prescribed.

(2) The draft list propared under sub-section
(1) shall be published in the Andhra Pradesh Gazette

and in such other manner as may be prescribed, togeth-
er with a notice requiring all persons interested to
submit their objections, if any, in writing to the Board
within two months from the date of publication of the
draft list in the Andhra Pradesh Gazette.

(3) On the expiry of the period of two months
spacified in sub-section (2), the Board shall after con-

Preparat
of list of

|

|
|
1
|

fards dc “2

ted prior
commenc
ment of t
Act.

¥

\
I
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sidering the objections field ‘under that suk-
and after holding such inquiry as it deems fit
the draft list with or without modifications,

section
finalise

(4) The list so finalised by the Board under
sub-section (3) shall be pubhished in the Andhra Pra—
desh Gaz

étte, and on such publication—

(a)

such land s
and subjec
crin a furt

the rights, title and interest of the donor in
hall with effect from the date of donation
t to any decision in a suit under section 29

her proceeding in relation to such suit, be

deemed to stand transferred to, and vest in the Board
as if declaration has been duly filed and cofirmed in

réspect theretosunder, and in accordance, with the
Frovisions of sections 12 and 13 ; and

(b) where such land, in pursuance of Bhoodan
Yagna or Gramdan was granted to any person, it shall,
with effect from the date of the grant, and subject to any
decision in a suit under section 29 or in a further
proceeding in relation to such suit, be deemed to have

been granted to him under, and in accordance with, the
provisions of section 14.

16. (1) The Board shall
the Andhra Pradesh Bhoodan
all moneys which may,
by the Central Govern
local authority or any
and all payments by t

have its own Fund called
Yagna Board Fund . and
from time to time, be paid to it
ment or state Government or any
person shall be carried to the Fund
he Board shall be made therefrom,

(2) Al moneys belon
deposited in such banks or i
Mmay, subject to the ap

decided by the Board,

ging to the Fund shall be
nvested in such manner as
proval of the Government, tLe
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(4) Theincome deriveq from the Gramr.‘an Vil
during the period of supersession, sh'all first he utifif
towards the cost of management du.n‘n'g the perjpg
supersession and liquidation of liabilities of. the g,
Sabha and the balance if any, shall be crediteq ¢y
fund of the Gram Sabha.

3

)

CHAPTER I[V. )
MISCELLANEOUS. e

28. Against an order passed by the Tahsildar unc .
sub-section (3) of section 13 an appeal shall lie tot,
Revenue Divisional Officer concerned within thirty dity
from the date of the order. rc

T

29. Any person whose interests are effected Clp

result of the donation of any land for the purpose;
Bhoodan Yagna or Gramdan whether before or after!
commencement of this Act, may institute a suit i
civil court having jurisdiction— s
(@) in the case of land donated tefore the comme'"
cement of this Act, within three months frem the date
publication of the list under sub-section (4) c
section 15 ; r
(b) in the case of land donated after the co ;
mencement of this Act. within three months from ‘
date of publication of the order of the Tahsildar und !
section 13, or where an appeal is filed under section'

within three months from the date of the order passed
the appeal :

K

4

Prov-ided that a person who had not filed object!
ection 13 and who was not present or represent!

in the Proceedings before the Tahsildar or the ReveW
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i
|idvisional Officer under section 13 or section 28, may
yq iStitute a suit within three months from the date of

G,oblication of the order under sub-section (5) of sec—
o yon 13.

"80. No person to whom any land is granted by the
oard or is allotted by a Gram Sabha under this Act
.hall be deemed to be a tenant in respect of such land

or the purpose of any law relating to tenancy for the
ime being in force.

Sl TH Every declaration and any grant or allotment of
O Yland made or deemed to have been made under this Act
‘daghall be, and be deamed always to have been, exempt
from the payment of fee for encumbrance certificate,
stamp duty, registration fee and fee for the attestation
S:S of nower o.f attorngy un.der sub-section (2) of section 33
- tgof the Indian Registration Act, 1908.

32. The provisions of this Act shall have effect. not-
withstanding anything inconsistent therewith contained

— in any other law for the time being in force.
a)te‘ 33. (1) The Boatd may, with the previous san-

ction of the Government, by notification in the Andhra

Pradesh Gazette make regulations not inconsistent

g with this Act and the rules made thereunder, to provide
cc;r for the conduct of its business and all other matters for
1 P which provision is necessary and expedient for the pur-
1nce

. pose of enabling it to discharge its functions under this
on £ Act.
ed/

(2) Subject to the provisions of this Act and the

_ érules, if any, made thereunder, every Gram Sabha may
cti® = make regulations to carry out the purposes of this Act
>nt€" and in particular for the conduct of business, election

e . . i
et of office bearers, appointment of Committees, mainten-

e

Grantee or
allottee of
land not to
be a tenant.

Exemption
of stamp
duty and
registration
fee, etc,

Act to over-
ride other
laws.
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ance of accounts and the audit thereof, appointmen
servants and the remuneration payable to them,
principles to be followed in the allofmenth of land ;
for the levy of sums for such a.llotment, the grounds
which the allottees may be evicted from the lands, |
manner of eviction of the allottees and any.other mat
for which provision is necessary and.exped:er?t for 1
purposes of enabling it to discharge its functions un
this Act.

34 (1). The Government, may, by notificat
in the Andhra Pradesh Gazette make rules for carryi
aut all or any of the purpose of this Act.

(2) In particulars and without prejudice to

generality of the foregoing power such rules may provj
for—

(a) the matters to be taken into account byt
Board in granting lands to landless poor persons ;

(b) the form of declaration and the manner |
which it shall be tield and the documents to be fiel
along with the declaration ;

(¢) the manner of inquiry, and hearing and dis
posal of objections under section 13 :

(d) the service of notices under this Act;

(e) the payment of t
to the Chairman,
Committees :

ravelling and other allowance!
and members of the Board and loct
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trictions, limitations and conditions subject to which
expenditure may be incurred by the Board and the Local
Committees :

(g) the form in which the.accounts of the.Board
and local'Committees shall be kept, the audit.and pub-
lication of such accounts and the charges, ‘if any, to
be made. for such audit ;

(h) the preparation.of an annual budget and the
reportsiand returns to be furnished by the Board to the
Government.and by the:Lecal Cammittees to the Board ;

. (i) the appointment of a secretary and staff for
the Board and the Local Committees :and the remunera-
tion payable to them and'the delegation of the -powers
of the Board and Local Committees to the respective
Chairman, Vice-Chairman and secretary ;

(j) the summoning and halding of meetings of
the Board and the Local Committees and the time and
place at which such meeting shall be held, the conduct
of business there at and the number of members nece-
ssary to constitute a quorum |

(k) the sub-division of lands where any portion
of land is granted or donoted under this Act ;

(1) the:settlement-of disputes in regartd to the
allotment of lands by a Gramsabha, the levy ‘of sums
for such allotment and the eviction of allottees from the

lands allotted :
(m) the enforcement of the decision of a Gram
Sabha.

(n) any other matter which hase to be, or may be.
prascribed.
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(3) Every rule made under this section shalt |
laid immediately after it is made, before each House
the State Legislature, if it is in session and if it is |
in session, in the session immediately following for
total period of fourteen days which may be compriseq
one session or in two successive sessions. and if befg
the expiration of the session in which it is .so laid
the session immediately f.I'owing both Houses agr,
in making any modif.cation in the rule or in t
annulment of the rule, the rule shall the

after have effect only in such modified form .
shall stand annulled, as the case may be, so howev
that any such modification or annulment shall be witl

out prejudice to the validity of anything previously dor
under that rule.

35. The Shri Acharya Vinoba Bhave Sarvoda
Bhoo-Yagna, Hyderavad, Land Revenue upecial Rule
1951, are hereby repealed :

Provided that such repeal shall not affect the pre
vious operation of the said rules or any right, title, obl
gzt on or liability already acquired, accrued or incurre
thereunder and subject thereto, anything done or an
action taken in the exercise of any power conferred Lyt
under the said rules shall be deemed to have been don
or taken in the exercise of the powers conferred by ¢
under this Act as if this Act was in force on the date o
which such thing was done er action was taken -

Provided further that all the lands donated unde
the said rules and vested in the Government before tht
commencement of this Act shall after such commence
ment be deemed to vest in the Board.

D. SURYANARAYANASWAMY
Secretary to Government,
Law Dep:rtment.

J. VIRASWAMY, t
Joint secretary to Governiné™

Law Department.
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THE ANDHRA PRADESH BHOODAN AND
GRAMDAN RULES
1965.

[G. 0. Ms. No. 1842, Revenus, 15th November 1965 ]

In exercise of powers conferred by Suk-section (1)
of Section 34 of the Andhra Pradesh Bhcocan and
Gramdan Act, 1965 (Andhra Pracdesh Act 13 of 1665)
the Governor of Andhra Pradesh hereby makes the
following rules :

Rules

1. (i) These rules may be called the Andhra Pradesh
Bhoodan and Gramdan Rules, 19¢5.

(i) These rules shall extend to the relinquishment
of lands by registered holders thereof or other persons
(in Andhra Pradesh) having rights therein, in response
to the appeals for Bhoodan made Lty Sri Acharya Vinoba

Phave and to the assignment of the same to landless
poor.

2. In these rules

fa) ‘Act’ means the Andhra Pradesh Bhoodan and
Gramdan Act, 1965.

(b) ‘Form’ means a form appended to these rules.
fc) ‘Section” means a section of the Act.

(d) A landless por person is one who does not own
any land or who owns {and not ex.eeding two and
half acres of wet or five acres of dry and who is
an agricultural labourer: nd whose annual income
does not exceed Rs. 1€00/- (as amended by
GOMS No. 1499, Revenue (B) Dept Dt
14-12- 9 )
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i [ sc rules but
) Words and expressions used in thfme e
{E' not defined herein, shall have the sa

as assigned to them in the Act.

ion to the Thasildar. uncer Suk-section
he Act shall ke in fcrm-1 attested

Prasesh Bhoodan Yagna
e Anclite ker of the

2. A declarat
() of Section 12 of t

Ly any memker of th ' ; o
Board constituted under Section 3 ora me

local committee formed by the Board.

4. The notification to be published underdSt;b——
section (/) of Section 13 shall ke in form Il and shall
besides being published in the Andhri Pridesh Gazette
te also published in the following manner :

(i) by affixture in the village ehavadi or if there
is no such chavadi in scme conspicuous place of the
village or town in which the land referred to in the
notification is situate : —

(1i) by beat of tom-tom in the village or town.

(1ii) by affixture to the notice board of the office
of the Thasildar of the taluk concerned : and

(iv) in the case where the land specified in the
notification is situate within a panchayat or municipa-
lity by affixture cf the notice Board of the office of the
Panchayat or Municipality.

5. A copy of the declaration field unde: rule 3 toge-
ther with a copy of the notice referred to in rule 4 shull

be served by delivering or tendering it to the person
concerned or to his agent or to' any adult member of his

registered post acknowledgement due.

6. The notice referred to in
Section 13 of the Act shall be jn f
served in the same manne, specifi

Sub-section (3) of
orm I'.ll and shall be
ed under rule 5.
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7. Befcre passing an order accepting. relinquish—
ment the Tahsildar shall ascertain whether any

amounts are due to the Government either as arrears of
land revenue or otherwise and if any amount is due, he
shall collect the same before he accepts the relinquish-
ment.

8. When relinquishment of a land is accepted by the
Tahsildar and confirmed or deemed to have been confir-
med by the Board. all the rights, title Interest of the
donor over such land shall stand transferred to and vest
in the Board.

9. The grant of land by the Bcard under Section 14
(i) shall be subject to the fo_!lowing conditions :

(i) The land assngagd shall ke heritable but not
ahenab!e except in favour of conmmercial Banks (added
as per G. 0. Ms. No. 3075, Revenue (B) Dept. Govt.
of Andhra Pradesh dt 15-7-80.)

(//) Lands assigned shall be krought under direct
cultivation or put to effective and prcper uvse for other
purposes also like diary farming, Forestry, Fish culture
and p0u|try etc . and not merely for cultivation Ey the
assignee. (As amended by G. O. Ms No. 3075, Revenue
(B) Dept, Govt of A. P. at 15-7-80.)

(7if) 'No land tax shall be collected frcm the allottee
for the first three years except to the extent, if any,
which. has already been .Ltrought under cultivation.
Water rate shall, however, be oharged if the land is
irrigated with Government water.

(/v) Cultivation should be by the assignee or the
members of his family and the land shall not ke deemed
to be cultivated personally unless the person himself or
any member of his family puts in such minimum labour
on the lands as riay be specified by the Board.

(v) The allottee should pay land revenue, cesses
and other charges on the land
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(vi) The allottee shall pay to the State Board p,
contribution in cash for the land as fixed by the Bogy
from time to time.

(vii) The grant of the land shall be liable to cap.
cellation if it be found that it was grossly inequitable g,
was made under a mistake of fact or owing to fraud or
misrepresentation. |

) (viii) The grantee shall pay the value of the timber,
if any, on the land to the Board before taking possession
of the land.

Provided that the Board may direct that value the of
the timber be recoveredin 3 annual instalments or wa:ve
the collection of the value altogether.

(ix) The grant shall be subject to the condition
that if a Co—operative Farming Society is formed in the
village, the grantee shall if so required by the Board be
come a member of the Co--operative Farming Scociety and
abide by its bye-laws and regulations.

(x) The assignment of the land shall be free of
cost but subject to the collection of demareation and
sub-divis.on charges, if Necessary, and also subject to
levy of betterment charges, if any. The Board may,

howavar, mset thacyst of d3narcation and sab-division
charges and waijve the collection,

(xi) The maximum extent of land to be assigned

'© each individual stall te limited 1o 23 acres of wet or5.
acres of dry land subject to the proviso that in comput-

ing the areas, lands owned eisewherg

S also the enjoyment of the income of

+ Shall be taken into cnside-

ration for deciding whe i
. ther he is eljqgi ot for
assignment, Hoible orn
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{xii) In the event of the allottee dying

intestate,
Yhe Yand shall revert to the Board.

(xiii) The grant shall be entered in the village
vegister of conditional assignment in a separate section.
Indication of such assignment shall also be made by
the village officers in Village Account No. 2. when
violations come to the notice of the Revenue Officers,

the fact of such violations shall forthwith be reported to
the Board by the Tahsildar,

0. A copy of the grant referred to in rule 9 shali

te communicated to the concerned Tahsildar by the
Board for issuing a patta.

11. (i) The Taah'silr;’-ar_ shali
grantee in form V. The perso
¥ssued shall forth-with be entitle
take possession of the land.

issue @ pattato the
nto whoma pattais
dto enter upon and

(ii) A copy of the order of patta shalj
<ated to the village officers of the village i
land’'s sitvate The village cfficers shall
said copy of the order in the village chavadi
suitabie entries in the viilage records.

be communi-
n which the
publish the
and make

12.  After the patta of the land is made, the
Tahsildar shall send the sub-division records, if any, to
the District Land Records Officers concerned who shali
intimate the final areas and assessments to the Tahsil-
dar for incorporation in the village and for the correction
of the entries in the pattas, when necessary.

13. (i) The lands, the possession of which has been
transferred to and vested in the Board under Section 13
(4) may be leased on a temporary basis by the Board ot
any grant authorised by in this behalf.



(i) The rent on lands leased under stbnrure (i
shall not exceed the maximum rent prescnbed. Und,
the relevant tenancy laws in force inthe area concerngy

14. (i) The draft list to be published undgr Sut-
section (2) of Section 15, besides being publnshed in
the Andhra Pradesh Gazette be also published in the
following manner.

(a) by affjxture in the chavadi or if there is ng
such chavadi. in some conspicuous place of the village
or town in which the land referred to in the notification
is situate.

(b) by beat of tom—tom in the saidvitlage of
town. '

(c) by affixture to the notic toard of the cffice of
the Tahsildar of the Taluk, concerned, and

(d) in @ case where the ‘land specified in the
notification is situate withina panchayat or municipality

by affixture to the notice Board of the office of the
Panchayat or Municipality.

(2) The notice referred to in Sub-section (2) of
Section 15 shall be in form 4 and shall, tesiaes being

published in the Andhra Pradesh Gazette also be
published as indicated in rule 4.

15. (i) The Board shalf caus
published in‘the list of names
Andhra Pradesh Gazette, the
is published, and by affi

e to be prepared and
of the Gram Sobha in the
District Gazette, if one
Xture in the village chavadi or
in some consnicuons place in the village. if there is no
village chavadi; and aj|so by affixture to Notice Board of
the office of the Tahsildar of the Taluk cencerned. The

list shall also be Published on the Notice Board of the
Panchayat or the Municipahtv, if there is one

(2)  Amendments to the lis i \
: . tn ~
rule (i) shall likewise be puplisheg  Cnco N sub
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p”i 6._ The Board shall arrange for the election of the
resident and the Vice—President for each Gram Sabha
from among the members of the Gram Sabha by a
jegular poll, if necessary, at which every member in the
tist of members of the Gram Sabha, is entitled to vote.

The foilowing instructions should be borne in the con-
duct of election of the President and the Vice—President.

(") The Tahsildar of the Taluk concerned shall
be the Election Officer.

(/) The nomination of every candidate shall be in
Form V1. |

(/i) Every nomination papet shall be singed by an
elector ¢s propcser and the candidate shall sign a dec-
faration cn it expressing his willingness to stand for the
election No elector shall sign as proposer for more thar

one candidate.

(/v) Every nomination paper shall be presented by
the candidate in person or by his proper agent on the
date. at the piace and during the hours appointed, to the
Election Officer or such other person as may be authori-
sed by him in this behalf. The Election Officer or such
other authorised.person shall forthwith number the
nomination papers serially in the order in which they are
presented and enter on each nomination paper, the time
at which it is presented. He shall give a receipt for the

same.

(v) At or before the time of presentation of his
nomination paper, each candidate wishing to stand for
election shall deposit or cause to be deposited with the
Election Officer in cash a sum of ten rupees. In the case
of the Scheduled Castes or Scheduled Tribes candidate,
the deposit fee shall be rupees three only. No candidate
shall be deemed to be duly nominated uniess such depo-

ade. The deposit shall be returned to the

sit has been m
ination is rejected or if the

person who made it if the nom
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legisiature received
the assent of the Governor onthe 18" October, 2023 and the said assent is
hereby first published on the 27 October, 2023 in the Andhra Pradesh Gazette
for general information :

ACT No. 39 of 2023.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH BHOODAN
AND GRAMDAN ACT, 1985.

—r m

Be it enacted by the iegisiature of the State of Andiiia Pradesiiin

the Seventy - fourth Year of Republic of India as follows. -

% (1) This Act may be called the Andhra Pradesh Bhoodan and Gramdan
(Amendment) Act, 2023.

(2) It shall come into force on such date as the State Government may,
by notification in the Andhra Pradesh Gazette appoint.

2. In the Andhra Pradesh Bhoodan and Gramdan Act, 1965 hereinafter
referred to as the Principal Act, in Section 2,-
(i) in clause (j), sub-clause (4) shall be omitted.
(i)  clause (n) shall be omitted.
(i) after clause (i}, the foilowing shaii be inserted nameiy,-

“I(a). “State” means the State of Andhra Pradesh; “with areas
mentioned in the Andhra Pradesh Reorganization Act, 2014.".

Job - 42/176 [1]

Short Title
extent and
commencement,

Amandment
of Section 2.

Act 13 of
1965,
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Amendment 3.

of Section 4.

Amendment of 4.

Section 9.

Amendment of 5.

Section 14.

Amendment of 6.

Section 18,

Substitution of 7.

Section 24.

Insertion of 8.

new Sections
24A, 24B.

Appeal.

In the Principal Act, in Section 4, for sub-section (1), the following
shall be substituted, namely, -

‘(1) The Board shall consist of a Chairman, Vice- Chairman and such
number of other members as may be considered necessary, to be
appointed by the Government by notification.”.

In the Principal Act, in Section 9, in sub-section (1), in clause (c), for
the words “or within six months from the date of dissolution” the words
“or within one year from the date of dissolution. the Government may
extend the time for such period not exceeding three years” shall be
substituted.

In the Principal Act, in Section 14, in sub-section (1), after the words
“‘community purpose” the words “or for house sites to weaker sections
and poor persons” shall be inserted.

In the Principal Act, in Section 18, in sub-section (4), after the words
“Bhoodan Yagna or Gramdan”, the words “on the recommendation of
the District Collector” Shall be inserted.

In the Principal Act, for Section 24, the following shall be substituted,
namely,-

“24. The Tahsildar may on application made by any person or
suo-motu, after giving an opportunity of making a representation,
evict,-

(a) any aliottee from the land/House site, if the individual
fails to comply with the condition of allotment: or

(b) any person, other than the allottee, who is in the
possession of the house site/the building constructed on the House
sitefland.”.

In the Principal Act, after Section 24, the following sections shall be
inserted, namely, -

"24A. Any person aggrieved by the orders of the Tahsildar U/s 24 of
the Act, may prefer an appeal before the Board within 90 days
from the date of order.
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24B. Whenever the agriculture land allotted under this Act comes  Use of non-
within the limits of Urban Area or ceases to be agricultural land, f’agnr;‘f”]“’a'
the said tand will vest with the Board and the Board may use
such land for non- agricultural purpose, as deem fit.".

G. SATYA PRABHAKARA RAQO,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.

Printcd by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati,
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